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GOVERNMENT OF ASSAM
‘ ORDERS BY THE GOVERNOR
FINANCE (ESTABLISHMENT-B) DEPARTMENT

NOTIFICATION
The 17th June, 2019

No.FEB.146/2005/223.- In supersession of the Assam Finance Service Rules, 1963 and
in exercise of the powers conferred by provise to Article 309 of the Constitution of India. the
Governor of Assam is hereby pleased to make the following rules regulating recruitment and the
conditions of service of persons appointed to the Assam Finance Service, namely :-

Short title and 1. {1} - These rules may be called the Assam Finance Service
commencement Rules, 2019. ;

{2)  They shall come into force on the date of their
publication in the Official Gazette.

Definition - 2 in these rules, unless there is anything repugnant in the subject
or context:-
{a) “Appointing Authority” means the Governor of Assam;

{B) “Board” means the Selection Board constituted under
these rules; S

{¢}  “Commission” means the Assam Public Service
“Commission;

{d) “Constitution” means the Constitution of India;
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" (e ) "Gowmor" eans the:ﬁwamowf Assam;
o - -"Governmént” means the State Government of Assam;

© {g) . "Member of the sewi@e"“ mnsvammber of the Assam
- Finance 'Setvice;

() "Select List” means the fist referred to In rule 6 and 12;

{1} »service” means the Assam Finance Service;

{i} “year” means a. calendar year ie. from January to
Décember;

Class and Grade 3. 4 ‘fhe service shall tonsist of the following classes and
‘ - grades -

{a) Selection Grade :-

f) Additional Setretary, Finance {Budget)
Department.

ji)  Additional Secretary, Finance [Audit and
Fund) Department.

(b) Senior Grade- :
{i} Director of ﬁwaunﬁ and Treasuries, Assam.
(i) Director qf}.ﬁudit'{tocal Fund), Assam.
{ii}  Director of Finance (Budget) Department.
(v} Direttor of Pension, Assam.
{¢). Senior Grade-ll :- ‘
{iy  loint Director of Accounts and Treasuries.
Ca (1)  lointDivector of Budget.
v | | o[y Joint Director of Pension,
{n)  Joint Director of Financial inspection.

(v}  Joint Director of Assam Administrative Staff
College.

{vi} loint Director of Audit {Local Fund).
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[vii) Jeint Director of Accounts and Treasuries
{National Pension Fund)

- {viil}  Joint Director of Accounts and Treasuries
{Comprehensive  Treasury Management
Information Systemt}

(ix} ~Senior Financial Adviser in Administrative
-~ Department. :

k-4

(d)  Junior Grade-I :

{1 Deputy - Director of Finance (Budget)
Department,

{ii) Deputy Qtrectar, Accounts and Treasuries,
Assam,

{li) Financial Advisers in Head of the
Department.

[iv] Chief Accounts Officer, Zila Parishad
{e} lJunior Grade-ll :-

(i freasury officer.

(i}  Finance and Accounts officer.

(2) Thé service may also include any post in tt_;e cadre or
post as lald down by the Governor to be included in 2
cadre of the service.

Strength of the Service 4. The strength of each cadre of the service shail be such as may
be determined by the Governor from time to time. The strength
of each cadre of the service on the date of comencement of
these rules shall be a3 shown in schedule I ;

- Provided that Governor may keep in abeyance any posts as
and when deemed necessary.

Method of Recruitment 5, (1) (i} = Recrultment to the cadres of Junior Grade-il shall
' be made by direct recruitment against S0 % of the
cadre strength through Competitive Examination to

be conducted by the Commission and
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2.

{3)

lii) Rest 50% of the cadre strength shall be made by
~ promotion through Departmental {promotion)
Examination to be conducted by the Commission
from the menibers belonging to the cadres of
Accounts officer/Audit officer/ Superintendent/
Treasury Accountant/ Senior Accounts Assistant of
Assam Accounts Service, Assam Subordinate Local
Fund Audit Service and District Treasury Service
respectively. The breakup of percentage shall be as

_follows :-
{a} Accounts officer - 20%
(b) Audit officer - 20%
{c) Treasury Superintendent
Treasury Accauntant - 10%
Senior Accounts Assistan

Provided that if sufficient number of
" candidates belonging to any of the cadres
mentioned under sub-rule {1) and clause {ii) above
are not available, the vacancies reserved for one of
these categories may be filled up by the other ;
Provided further that a member of the
service shall be eligible for Departmental
{promotion) Examination who is a graduate from
any recognized University and has rendered at least
5 years of continuous service and who does not
cross the age of 50 years on the first day of the year
in which Departmental {promotion) Examination
has been held. ~

The reservation of SO% quota for pfomction' or direct
recruitment shall not .be carried forward, if not get

sufficient candidate for. promotion or direct recruitment
at a time.

The Competitive examination for direct recruitment and

departmental - examination for promotion. shall.. be

conducted by the Commission in accordance with the

" syllabus as prescribed in schedule-l.
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Procedure of Direct 6. {1}
recruitment :

" Recrultment to Selection. Grade, Senior Graded, Senior
_'Grade-ti and lunior Grade-1 shall be made by pramotion

in accmdance with ruie 11 and 13.

Direct recruitment to the cadre shaﬂ be made on the
basis of recommendation made by the Commission in

e

)

(e

)

{e)

{f}

. accordarice with the procedure heremaﬁ:er provided:-

Before the end of eath year {i.e., in the month of
December) the Appointing Authority shall make an
assessment  regarding the - Bikely number of _
vacancies to be filled jup %by way of direct -
recruitment during the next wear and shall intimate
the same to the Commlssion together with details
about reservation for candidates belonging to

‘Scheduled Caste, Scheduled Tribes or any other
~ category as lald down by the Government as

provided under rule 16.

Tﬁé_ Appointing  Authority shall simultaneously
request the Comrnission to recommend a' fist of

~ candidates for direct recruitment in order of

preference.

The Commisslon shall prepare a list of all
candidates who qualify in Order "of merit in
aceordance with the aggregate marks obtained by
each candidates.

The Cornmission - shall fumtsh to the Appofntmg
Authority the list of candidates recommended by it
in order of preference faund suitable for direct
recruitment showing ‘the marks obtained in
examinationf/written test and interviewed. The
number of candidates in such a list shall be equalto
the number of vacancies notified. The Commission
shall furnish such lists to the Government for
appointment to the post of the service.

The Commission shall publlish the list in the Assam

Gazette and such other places as the Commission
way consider proper.

The list mentioned in clause {d} of this rule shall

rernain valid for tmlve calendar months’ from the

date of recornmendation,
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Agefor Direct | T

Recruitment . . . = =
Academic .. _ . 8.
Qualification :
Physical Fitness =~ 9. -
Chara&ér R 10.
Recruitment by 11,

Promaotion through
the Board

{2)  The selected candidates for direct recruitment shall be:
appointed as probationer in the service and shall have to
underge a six months Training Course followed by tivee
months attachment period 3s may be prescribed from

. time to time by the Governor subject to execution of a
bopd in the prescribed form as given in Schedule-Ill. On
completion of the training-cum-attachment and passing
of the prescribed examination, the successful candidates
shall he eligble for getting benefits of annual
increments/promotion etc. as under rule 17.

A candidate for direct recruitment to the service shall not be
less than 21 years and miore than 38 years of age on the first day
of January of the year of recruitment, with relaxation in case of
candidates . belonging to special categaries like Scheduled
Castes, Scheduled Tribes and any other categary as laid down by
the Government in accordance with the ordars of the
Gavernment in force for the time being.

" The acadermic qualification of a candidate for direct recruitment

shall be prescribed by the Governor/Agpointing Authority from
time to time. The minimum educational gualification of 2
candidate for the post of Junior Grade-ll shall be 3 graduate
from a recognized University by the Government.

A Candidate for direct recruitment shalt be :
(1) . of sound health, both mentally and physically and free
from organic defect of bodily infirmity likely to interfere

with the efficient performance of his duties, and

(2} mqﬁired to undergo medical examination before
‘ appointment to the service.

A candidate for direct recruitment shall produce to the

Commission certificate of good character from:-
{i) the Principal /Academic Officer of the University of
. College or such educational Institutions in which he/she
studies last, and

(ii) twe respectable persons, who are well acquainted with
: ' (but not related to) the candidate.

Appointment by promotion in the cadre shall be made in the
manner provided hereinafeet - :
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{1) Before the end of each year the Appaintng Authority
- shall make an assessment of number of the vacancies
oceurred or likely to occur for filling up by promotion in -
‘the next year in each cadre.

{2) Subject to suitabllity as may be decided by the Board and
by the Appointing Authority an ofﬁcer ‘belonging to Sr.
Grade-l, Sr. Grade-ll , Junior Grade-i’ and Junior Grade-il
in Assam Flnance Service and pcssessing the qualification
as set forth herein below shall be promoted to the cadre
of Selection Grade, Sr. Grade. 1, $r, Grade-ll and Junior
Grade-l as below in the manner provided in rule 13 and
i4 ' S

{l}  Senior Grade- to Sefection Grad? '

co
(i)} Sr.Grade-ll to Senior Grade-t | |

{iii) Junior Grade-l to Sr. Grade-ll
{ivi Junior Grade-il to Junior Grade-i

Provided that a member of the service shall for
promotion satisfy the following conditions on the first
day of January of the year in which the selection is to be

Cmade. i

{a} that 3 member of Senior Grade-& has rendered at
least 2 years of continuous semce as Senior
Grade-l officer for p romotian{_ ta the cadre of
Selection Grade, f :

'l

{b} that a member of Sr. Grade. Grade R has rendered
at least 3 years of continuous : se{v ¢e as Sr.. Gradﬂl
officer for promotion to the f:adre cf Sr. Grade-l,’

{c} that a member belonging to the]eadm of junior
' Grade-| has rendered at least 4 years of coatinuous
service as Junior Grade-l ofﬁcer for gromotion to

the cadre of Semor Grade-l,

{d} that a _member belanging to the cadre of Junior
Grade-Hl has rendered at Jeast 5 years of continuous
service as Junior Grade-il officer for promotion to
the cadre of Junior Grade-l. '
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Recruitmentby . 12, - Fifty.percent.of the strength of ;he cadre of Junior Grade-il as
promotionthrough-— - . Jaid-down inclause (it} sub-rule {1) of rule 5 shall be filied up by
the:Cormmission - * promotion -through. a. Departmental {Promotion} Examination

hetd-by-the Commission.at such intervals as the Governor may in
consultation with the Commission from time to time determine.
The examination shall. be in accordance with the rules and
sylfabus as per Schedule-il.

(1)

&

{3)

{4)

General Procedure of 13, (1)
Promotion

2y

‘the Commission -shall - prepare and forward to
Government a list of all candidates who have qualified in
examination in order of merit which shalt be determined
in accordance, with aggregate marks obtained by each
candidate and if two or more candidates obtain equal
marks the Commission may arrange them in order or
relative ‘merit which may be determined in accordance:
with the general suitability. of the candidates to the
service. '

The list forwarded. by the Commission shall be published
by the Commission in the Official Gazette.

Subject to the provision of sub-rule (2), of rule-17,

~ Selection ‘of candidates shall be made by the

Government in order of preference from the list
published under sub-rule-{2) of this rule.

The Selected candidates shall undergo a three(3} months
attachment period as may be prescribed from time to
time by the Governor, On completion of the attachment

~ period they shall be eligible for appaintment in the cadre

post under rule-{7.

Before the end of each year the Appointing Authority
shall make an assessmeant of the likely number of

vacancles to be filled up by promotion in the next year in
gach tadre,

The Appeinting Authority shall then furnish to the Baard

- the following documents and informations with regard
10 as many officers in order of senlority are eligible for
promotion ,- :

{2} Information about the number of vacancies;

{b) ‘iist of officers in order of seniority, eligible for

pramotion {Separate hist for promotion 1o different
cadras shall be furnished} indicating the cadre
where ta the case of promotion.is to be considered;
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(3)

(4)

{6}

{7)

{8)

e

te}  character rolls and personal files of the officers
listed; :

{d) details about Reservation in case of promotion to
the service as per provlsm of law in force;

(&} any other decuments and mformatzon as may be
considered necessary by the Appomting Authority
or by the Board. ]

The Appointing Authority shall simuttaneouslv request

the Board to recommend withln one month a fist of

officers, found suitahle for pr;omonon in order of
preference, in respect of each of. ]the cadre in which
recruitment is to be made by promotlon

. The selection shall be made on the bas:s of seniority with

due regard to merlt; in case of prometum stated herein
before under sub-rule-(2) of rufe- 11:

Provided that an officer who is under suspension
or against whom Departmental proceeding or criminat
proceedmg is pending shall not be selected.

The Board, after examination, of :he docume_nts and

information. furnished by the !.Appointfng Authority
prepare a list of officers against the number of vacancies
In order of preference found sultable for promotion.

The Appointing Authority on receipt of the lists along
with character rolls and personal ‘ﬁles of the officers
concerned recommended by thelaoard shall consider it
for promaotion 1o the next cadre and approve the list
unless it considers any change neoessarv

' The inclusion of a candidate’s name in a selact list shall

confer no right to promotlon unless the Appointing
Authority is satisfled after such enquiry as may be
considered necessary that the candidate is suitable for

‘ promotien

The fist finally approved shall 'he published by the

Appointing Authority within 15 davs from the date of
final approval.

The seiectzlistsﬂ shall remain valid for 12 calendar months

from the date of approval by the Board,
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(10} -The promotion shall be in-accordance with the lists
finaily approved. ‘ A

{1)

{2)

- The Boafd, a8 referred to in rules 11 and 13 shall consist of the
following Hiembers, namely :- ' '

Basrd for considering promotion to the cadre of
Salaétion Grade-

1)

(i}

iy

(iv}

 Administrative

{v)

Chief Secretary to the Government

of Assam

One Additional Chief Secretary 1o
the Gavernment of Assam

Senior ‘most Secretary of the
Personnel Department

One sentor most Secretary of any
_ Department
nominatéd’by Chief Secretary-

Chairman

Member

Membe'r

Member

Senior most Secretary, Finance - NMember
- Départment '

Secretary

‘Board for considering prometion to the cadre of Senior

Grade-l, Senior Grade-H and Junior Grade-1:-

(i}

" iy

i)

(v}

Chief Secretary to the Gowt. of

Assam

Senior most' Secretary of the
Personnel Dgpartmant or his
nosvinee

One $&nior most Secretary of any
Administrative Department
norninated by Chief Secretary

Senlor *most Secretary, Finance
‘Department

]

Chairman

Membear

Member

Mermnber
Secretary

 Provided that the presence of at least three

-members including the Chairman in each meeting of the
‘Boardreferred to in sub —rule { 1} and (2) shall form the
quorum. ‘
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Disqualification for
appointrent

Raeservation

Appolntment

loining time

Training

15.

16.

17.

18.

18,

{1 No person shall be qualified for appalntment to the

service :-
(a}  unless he s a citizen of india and

(b) if has more than one wife Ii\écing:

Provided the Governor may, if he is satisfied that
there are special grounds for doing 50, exempt any
persan the option of clause {b) above

{2)  No person who attempts to enlist support for his

- candidature  directly  or ilndirectiv by any
recommendation either written 1o oral or by any other
means shall be appointed to the service.

In all cases of appointment undler these;ruies there shalt be
reservation in case of candidates beionging to the Scheduled
Castes and Scheduled Tribes as per provision of the Assam
Scheduled Caste and Schedule Tribes (Reservation of Vacancies
in services and posts) Act, 1978 as. amendad and Rules framed
there under. There shall be also reservation for candidates

. belonging to other Backward Classes as per Government

instructions contained in O.M. No. TAD/OBC/112004/55 dated
31-05-2005 for direct recruitment only, Reservation in favour of
women as per the Assam Women (Rese’rvatlon of Vacancies in
Service and Posts) Act, 2005 and Persons with Disabilities {Equal
opportunities, Protection of Right and %Fuli Participation) Act,

« 1995 shall also be followed in direct recru:tment

{1} All appeintmant to the service l_sh%a_l! be made by the
Governor and shall be notified in the Official Gazette.

{2 The inclusion of a candidate’s n'an:m]m the fist mentioned
in clause {d} of sub-rule {1} of ruie 6 shall c:om‘er no right
to appointment unless the Appomting Authonty is
satisfied after such enquiry as|prescribed by the
Government from time to tsme and also as may be
considered necessary, that a candidate is suyitable in all
respects for appointment to the service.

A person shall join within 15 days from the date of receipt of the
order of appointment or of promotion, failing which the

*appointment shall be canceled unless the Appofnting Authority

extends the period, which shall not, in all exceed three months.
1 |

A member of the service. shali be required to undergo such

Training and pass such examinatian 8s Government may

prescribe. :
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A stempotary. ot officiating .émployes shall ‘b liable” to® be

discharged or reverted to the lower cadre of the service-or to his
original service, if -

{1

21.

22,

230

he fails to make sufficient use of the opportunities given
duting any training as mey be prescribed by the Board
from time to time, falls to render satisfactory services

duridg his-tenure of service in the cadre; and -

(1)

{2)

{31

‘it is found on a subsequent verification that he was
initially not qualified for the appointment or that he had
furnished -any incortéit information with regard to his
-appointmernt:

ffhe seniority of Selection Grade, S5r. Grade-, 5r. Grade-It,
Junior Grade-l and Junior Grade-ll shall be determined

-according to the order of merit in the respective iists

prepated and approved under rules 13(6), 13(7) and
13(8) respactively.

The senlority of Junior Grade-f radre shall be determined

actording to the order of merit of the list referred to in
rute -6{1}{d) and rule-12(1), if he joins his appeointment
within fifteen - das}s of the receipt of the order of

"-appointment:

Provided that f a member is prevented from
joining within this-period by circumstances of a public
nature or for reasoits beyond his control, the Governor
may extend it for.a further period of 15 days. if a
member fails to juin within the period so extended his
senfority shall be determined in accordance with the
date of joining.

A member appointed by promotion in a year shall be
-sepior to .a member appointed through Direct

Recruitment in the same batch.

Mote : 'fhe expression "same batch” shall not be applied

in. any case where for any reason the promotion list is
forwarded by the Commission more than 90 days after
the Competitive exarnination fist for direct recruitment.

Subject to availability of a permanent vacancy in the respective
cadre, a member of the s&rvice shall be confirmed according to
the sehlority '

Gradatmn list shall be grepared and published every year
containing the name of alt members of the service cadre wise in
order of seniority“antd>such other particulars as date ot birth,

- ddté of *appamtfnmb efcﬂénd shall be nntif“ed in the Official

Gazette
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Mode of Employment 25,

Qther conditions gf 26.
sarvice

{1)

(2).

(3)

4)

{1}

(2}

{1

~according to Schedula .

The appointments shall be made in the time s¢ale of pay
as may be prescrived by the Governor from time to time

The initial: pay of a member ;sh_ail be fixed at the
minimum of the time scale ‘unless under the
Fundamental Rules and Subsidiary Rules or under any
other rules governing the fixation of pay for the time
being in force, he is entitled to have his pay fixed at a
higher stage in the time scale. : ’

The first due increment admissible|to a member of the
service shall accrue on the expiry of one year from the
date of his joining the serw‘ce; sﬂxbjact to'the provision
taid down in the Assam Services (Revision of Pay) Rules,
2017 1 -

Provided. that the period of service which does
not qualify for increments in jaccordance with the
provision of Fundamental Rules shall not count for
intrement. ,

During the period of attachment-cum-training under sub-
rule(2) of rule6, if the candidate selected for
attachment-cum-training is a Government servant, he
shall enable to draw last pay of the service/post to which
he belonged prior to his selegtiqn as' such or the
minimum of Pay Band applicable to initial cadre of Assam
Finance Service whichever is higher.,

Members of the service shali .f.‘ael empiloyed in such

manner as the Appointing Authr}#i‘;y may decide. -
. I {; .
‘ L :
A member of the service shall tze_ﬁable to bf‘- posted
anywhere within the State of Assam|or any Autonomous
District Council, ¥ so required in|the interest 'of public

sarvice,

Except as provided in these ruies, all matters relating to
pay and allowances, leave, pension, discipline and other
conditions of service shall be regulated by the general
rules or orders of the Government for the time being in
force. : :

. K B t
The conditions of service of the members, in respect or
matters, for which no provision has been make In these
rules, shall be the same, as afe_f, for the time being,
applicable to other officers of the Government, of the
corresponding status and having similar functions.
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Interpretation TR
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“Where the Govérnnient is satisfied that the option of any of

these rulds, - cﬁuses uhdue hardship in any particular case, it
rnay, dispénsk with or relax the requirement of that rule to such
an extent and subject to such conditions as it may consider
necessary dealing with the case in a just and equitable manner :

* Provided that the case of any person shall not be dealt
with any manner less favourable to him than provided in these

‘rulss,

If any question arises relating to the interpretation of these
rules the decision of the Government shall be final.

The Assam Finance Service Rules, 1963 are hereby repealed:

- Provided that all ortlers made or action taken under the rules so
- repealed-or under any general orders anciliary thereto shall be

deemed to have been wvalidly made or laken under the
corresponding provisions of these rules.
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Schedule - 1
(Rule 4 and 24)

Stvength of cach of the service and tie Timie Scale of Pay
Categories of Time scale of Pay Posts b - Total postﬁ
Post ' ' R ‘ .

Pay Band Grade Pay Number of Reserve Posts .

o Posts . [

1 2 3 4 - g i 6
Selection | 30,000-1,10,000 | 17,500 2 oy 2
Senior Grade-l | 30,000-1,10,000 16,900 4 01 { 4
Senlor Grade-ll | 30,000-1,10,000 | 15,700 60 61 66
Jundor Grade-l | 30.000-1,10,000 14,500 96 W0 108
dunior Grade-ll | 30,000-1,10,000 A2,700 180 6 | ¥
Total 322 3z 354

N B, Anatysis of Reserved posts: |
Category Total Posts Deputation | Leave Reserve | Training Reserve | = Total
Reserve S b
Selection 2 ] L+ 1 g
Grade P
Senior Grade-! 4 0. 0 N |0
Senior Grade-i 66 2 2 2l 16
Junior Grade-l 106 s 3 120 ] 10
Junior Grade-il 176 8 4 4 16
o [
Total 354 15 9 : ai ' 32
» : for
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N SCHEDULE- |
RULES AND SYLLABUS FOR COMPETITIVE EXAMINATION
* FOR RECRUITMENT TO JUNIOR GRADE-I OF
| THE ASSAM. FINANCE SBRVICE -
| [See Rule 5(1)]
Subject | Time | Maxisum | Minimum Marks reauired for | Percentage of pass |
o i ool marks - pessing -  marks
1 | . 4 | 5]
. Precise and : 13 hs| 100 40% or as may be determined: | 40% or as may be
Draing . |} | ¢ " | by Assam Public Service determined © by
SR Conmnigsion | Assam Public
ro : { Service Cormmission
. General 3 hrs: 100 @0% or s nray be'determined | 40% or as may be
English-and by Assam Public Service determined by
General Comamission Assain Public
Koowledge ’ Service Commission
. Financial 3hws. | 150 | 40% oras may be determined | 40% or as may be
Rules and by Assam Public Service determined by
Accounts ‘ Commission Asgsam Public
i ' Service Commission
. Language | 3hfs” 100 40% or as may be determiined | 40% or-as may be
qualifying ; P by Assam Public Service | determined by
papet |1} Commission | Assam  Public
Assamese/B. f 3 Service Commission
odofBengali | i ¢
. Viva Voice “ 100 40% or as may be determined | 40% or as may be -
| by Assam Public Service ‘determined - - by
Commission Assam Public
Service Commission
i
P
S
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Syltabus of examination will be as foltows :-

(1}  Precis and Drafting
(2}  General English and }
General Knowledge

{3) Financial Rules and Accounts Xil and XiiI

()} Anintroduction of indian
Admm;stmtiqn Govemment Accaunts
and Audit

{i) Accounis Code Vol |

(i} Accounts Code Vol.ll and IV
{iv} Assam Financial Rules

(v) Assam Treasury Rules and S.0. as
amended.

{vi) Fundamental Ruiles

The standard wm be determmed by the
Assam Public Servic? Commission.

Chapter6 Ge?}éral Structure of
Financiai inindia °

Chapter 8 z Wcsrkmg of a Treasury'

Chapter1 Ciassrficat:on « of
Recetpts l and
Expenditure ; in
Gavemment *
Acceunts _

Chapter 2 - General outlines of

' the  system  .of

) _&ccpunts
Chapter 3 General principies

and methods  of
Accounts {exchiding
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SYLLABUS REL?MING TO SUBJECTS FOR DEPAREMENTAL (PROMOTION)
EXAMINATION FOR RECRUITMENT TO CLASS-I GRADE-Ili OF THE ASSAM
. + FRNANCE SERVICE. (See Rule 12)

1. Paperl . {with Books} General Accounts,
Group | . Accounts Code Vol. | and:lt (Complete).
| . . Assam Budget Manual, Audit Code (Section Ui, IV and V)
" GroupHl . Accounts Code Vol. i, Central Public Works D@partment Code and
' nssam Public Works Department Code, |
o o i Assarn Financial Rules {Chapters X1, Xil and Xit).
. oA
2. Paperl " }g ¢ {Without Books}  Fundamental Rules and Subsidiary Rules,
AT o O Financial Rulas and Treasury Rules.
Group! - . | | | Fundamental Rules and Assam Subsidiary Rules {Complete),
11 The Civil Service {Classification, Control and Appes) Rules, and
o " .. Assam Pension Manual (Complete),
Groupl | * Assam Financial Rules {complete excluding Chapter XI, Xl and Xill),
o . Treasury Rules Subsidiary Ovders framed there under.
i -
3. :!?.anar:.lil . '_;-: i {without book) Commercial Book Keeping (Charter’s Advance
o Accounts, 4™ Edition, Reprint 1955 or latest)
. Chapter1. Book keeping ip-to Trafl Balance.
7 Chapter Trading and profitand loss Accounts and
o . Balance sheet,
‘; i i Chapter i The correction of errors.
' : % Chapter tV Single Entry and Conversion to Double Entry.
: *l ¢ ¢ Chapter vV Depreciation, Sinking Funds, atc.
o § i Chapter Vi Bill of exchange,:Promissory Notes, Cheques.
1| Chapter IX Seif Balancing ledges.
{ . | ChapterX Capital and Revenue, Revenue Accounts, Receipt
R ' ' and Payment Accaunts, Income and Expenditure
L R Accounts.
S0 Chapter Xi Partnership Accounts.
. ¢ Chapter Xlit Dissolution of Partnership.
Vb Chiapter XM mManufacturing and working Accounts, Stock
L control,
- L1 Chapter XVl Cost Accounts.
4. PaperlV | @ (Withoutbook)  Constitution of india and Public Finance.
Group | - Constitution of india -
O partXn Finance, Property, Contract and Sult
o Part X Trade, Commerce, and Intercourse within
' territory of india.

{Commntary on the Constitution of India by Durgedas Basu (2 Vols.) recommended, as the
mﬁtaﬁve re@erence worl]
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1. Public Finance

2. Sources of Public Revenue .

3.  Principles of Taxation

4. Classification of Taxes

5.  Taxable capacity

6.  Incidence of Taxation

7. Effects of taxation on
production

 Speclal Assessment.

Group i

Distinction between Public Finance and Private Finance
Aims of Public Finance, the prinupies of minimum

‘expenditure, the principles of maximum advantage and
‘the principle of full empiavment. ! .

l ; ©

Tax Revenue and non- Tax Revenue Tax Fee, Price and

D
Adar Smith's Cannons of Taxatian ;Beneﬁt theory, Cost
of service principle and the "ﬁbiiity to. pay” theory -
Interpretation of “Ability on the lm?s of - Sacrifice”. The
principles of “Equality of Sacrtﬂcea and the principles of
the “Least Aggregate Sacrifice”. f

- .

(a)  Direct versus Indirect ‘l’m,g '- ,

(b} Proportional, progressive,  regressive  and
digrassive taxes.

{c} - Taxes on Income versus Tuxes on Capital,

{d) Excise and Tariff E:mt&es Revenue tarlff and

proteciive tariff,

(e} Single Tax, Multiple tax, and Plural tax- pros and
cons of each mode of %axation

Factors of determinants,

b

Impact, lncidence and shifting- general ;:rmmples
govermng the incidence of particular taxes,

(a)  tax oneconomicrent,

(b} taxomfand, o

(¢} tax onbuilding

{d) tax on monopoly,

{e) income-tax, -

) import and export duﬁes, capitalization or
amortization of taxes.

R T N

i
!

i T AT e St e e

Effects are the ability to work and save, effect on the
desire to work and save and effects on the distribution of
economic resources between dlfgerent employments
and. locaiities, with particular refarence to tncome-tax,
Death duty or Estate duty or inhgrltance tax, taxation of
unearned increment, and the capatal gains tax, General
effects of taxation on distribution of wealth
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8. Public Expem_'ﬁtyre

|

R
'f.

|
9, ‘Pubiicﬁeb_ts

LN
|3

Kor

et i ———

-

10. The au-dget. ol

11. Indian Financia

e ! et A el e e

e

l'Sfyst»emr T
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et g g i i i i+ L m
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o ey e e

Classification of Public expenditure

{3}  Union or Central expenditure, State or Provincial
"~ expenditure and local expenditure

{b) - Productive versus Unproductive expenditure,

(&) Grants versus Purchase précis.

{d) - Rural expenditure versus Transfer expenditure.

" Effect of public ‘expenditure on production,
distribution and employment of resources.

Ctaskification of Public debts

{a} ODead wgight dapts. Passive debts and active debts.

(5} “Eunded and Unfunded debts.

(¢} internal debts and external debts-

‘Occasions for public borrowings- loans versus taxes as

method of wat finance- Burden of public debts-Economic
effects of public debts, Effect on money supply, effects on
the price level, effects on the rate of interest effects
ori the allocation of resources. And on the income
sharing- Methods, of debts repayment, sinking fund,
c;iglr%ifersian of debts and capital levy,

Balancing: the budget, balanced budget, surplus budget
and-deficit budget - “Deficit financing” pros and cons.

Principles of distribution of Sources of revenue between
the Union and the State-sconomic characteristics of
income - tax. Estate duty, wealth tax, Expenditure tax,
Capital gains tax, Sales Tax etc. for Indian Tax reform.

[ Principle of Public. Finance by Hugh Dalton is
recommended as standard work on the subject ] .

The time aliotted for each paper will be 3 (Three)

hours. The maximum marks for each paper will he 150
and the minimum pass mark will be 80 or as may be

_determined by Government,
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SCHEDULE -III

[See Rule 6(2)]
BOND. L
Know all men by these presents, that [, Shri ..ocoeeviieee. PRV -
- . f
resident Of oo epeeennee 10 the District of ..ot

at present undergoing a course of training in the Central Trammg Institute, 'Assam,
Guwahati, for appointment to the post of Treasury Oﬁicer/Fmance and Accounts Dfficer,
in terms of Government Office Order ...oooiiioieecereelon “ ............................
(hereinafter called “'the obligor), do hereby bind myself to pay to thc Qt}vemar of Assam
(hereinafter called “the Government” on demand an amount equwakent to the monics
paid to me in terms of paragraph 2 below, or expended on my accoum durmg the tenure
of the said training and any other expenses on account of i 1mpartmg the training aforesaid
together with interest thereon from the date of demand at Gevemment rates for the time
being in force on Government loan'«;

2. Whereas the abovc bounden is granted as pay, leave salary, allowance, etc., as
provided in the Government Office Order No ..nccirinicnsenns dated th'e SR ;

3. Now the condition of the above written obligation is that -in the event of the above
bounded obligor, Shri........coviicisiimncncrmie s rrresrreebtsabesrns ; ...... . not conforming
to any of the rules and’ reguiatmns of the training aforesaid to of contmued adverse
reports regarding the progress of his studies pertaining to the trammg or wgardmg his
conduct or on his passing the departiental examination on completmn of the training in
terms of Clause of the aforesaid Government office order reﬁxsmg to serve the Governor
of Assam, if required to do so, as Treasury Officer/Finance and Accounts Officer or in
any other equivalent post in any place within the State of Assam for a permd of not less
the Five Years, he shall forthwith refund to the Government on demand of paragraph 2
above, or expended on and any other expenses on account of amuunt 50 to be refunded
the decision of interest thereon from the date of demand amount equwalam to the monies
paid to him in terms his account during the tenure of the said trammg imparting the
-training aforesaid (and as to the Government shail be ﬁnai) together w:th the

{
Government rates for the time being in force on Government lnans ;
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4, And upon the above bounded obhger, Shrx ereasstsdnnesrasinsssannnarannsaes son
making such rcﬁmd the above written obligation shall be vmd and of ne effcct otherwisc
it shall be and full fomc_ and, virtue. '

1

L= 2 A ]

Signed, seated and delivered by the-above bounden .....cooveecceeceeeneecenncece
;
R LT L L P T TV U P TTL PP PP O PP TP PP T LT Kav
* * RE
In the pre‘sel}c? of ........................................... LR oL e e v
RO
anned sealed*and dehvered by the above bounden .. - -
! i
TN HNE PEESEHCE OF ..o oo eeera e eeee s ee oo soesesems s s e s neseemeraeses
PR ’ o I‘ : K
i i .Commissioner & Secretagyto the Govt. of Assam,
A Finance Department.
. Lt ao
g -‘ ' 1 a3
i
o
-
-
b
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